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Cri m nal

Appeal
LUXM NARAI N SHUKLA & ANR

REG STRAR COURT. 2 SECTI ON 1|
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. M K HANJURA
No('s) . 1448/ 2014
Appel | ant ('s)

STATE OF U. P
Date : 21/08/ 2015 This appeal

For Appell ant(s)

For Respondent (s)

UPON hearing the counsel

The | earned counsel

not need to file the additional

file t he addi ti onal
weeks

whereafter no further extension shall

docunent s.
The | ear ned counsel

VERSUS

Respondent ( s)

was called on for hearing today.

Ms. Saunya Mehrotra, Adv.
M.

Bhar gava V. Desai, Adv.

Ms. Pragati Neekhra, Adv.

the Court made the follow ng
ORDER

for the respondent has stated that he does

This is taken on record.
for the appellants shall be at liberty to
docunent s within a period of f our

be al | oned.

Li st again on 16.11. 2015.

MG
Signature Not Verified

Digitally signed by
Madhu G over

Dat e: 2015. 08. 24
09: 58: 13 SCT
Reason:

(M K HANJURA)
Regi strar



